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(b)

(c)

(@)

(5)
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() Review by the Government of the working of
the Kamataka Cashew Development
Corporalion Limited, Mangalore, for the year
1891-82,

{il) Annual Report (Hindi and English versions) of
the Kamataka Cashew Development
Corporation Limiled, Mangalore, for the year
1991-92 alongwith Audited Accounts and
comments of the Complroller and Auditor
General thereon

[Placed in Library See No. LT-6949/04)

() Review by the Government of the working of
the Karnataka Cashew Development
Corporation Limited, Mangalore, for the year
1992-93,

(i) Annual Report (Hindi and English versions) of
the Kamataka Cashew Development
Corporation Limited, Mangalore, for the year
1992-93 alongwith Audited Accounts and
comments of the Complroller and Audior
General thereon.

[Placed in Library See No. LT-6950/84]

() Statement regarding Review by the
Government of the working of the Karnataka
Dairy Development Corporation Limited,
Bangalore, for the year 1991-92.

(i) Annual Report (Hindi and English versions) of
the Karnataka Dairy Development
Corporation Limited, Bangalore, for the year
1991-92 alongwith Audited Accounts and
comments of the Comptroller and Auditor
General thereon.

(4) Four Statements (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (3) above.

{Placed in Library. See No. LT-8951/94)

(i) Annual Report (Hindi and English versions) of
the National Dawry Development Board,
Anand, for the year 1993-94 alongwith
Audited Accounts.

Statement (Hindi and English versions)
regarding Review by the Government of the
working of the National Dairy Development
Board, Anand, for the year 1993-94.

[Placad in Library. See No. LT-8952/94}

(i

—

Statement Correcting reply of USQ No. 2208
dated. 21.12.04 re: Expert Panel for Infrestructure

development.

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOQURCE DEVELOPMENT (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF

STATE

IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (SHRI MUKUL WASNIK): Sir, on behall of
Shrimati Krishna Sahl, | beg lo lay on the Table:

summﬂikﬁWEngﬂthlmunnﬂn

the 21sl

reply given

December 1894 10 Unntnrmc Question No.
2208 by Shri Sarat Pattanayak, M.P. regarding Expert
Panel for infrastructure Development.

[Placed in Library. See No. LT-8953/94]

Annual Report and Review on the working of National
Small Industries Corporation, Ltd., New Delhi for 1993-94
elc.

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM): Sir, | beg to lay on the Table:

(1) A copy each ol the following papers (Hindi
and English versions) under sub-section (1)
of section 619A of the Companies Act, 1956:

{) Statement regarding HReview by the
Government of the working of the National
Small Industnes Corporation Limited, New
Deltw tor the year 1993-04.

(1) Annual Report of the Natwnal Small
Industnes Corporation Limited, New Delhi, for
the year 1993-94 alongwith Audited Accounts
and comments of the Comptroller and Auditor
General thoraon.

[Placed in Library. See No. LT-8954/94]
Notifications under Customs Act, 1962, etc.

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY).
Sir, | beg lo lay. on the Table:—

(1) A copy each of the following Nolfications (Hindi
and English versions) under secuon 159 of the
Customs Act, 1962:—

(i) The Customs House Agents Licensing (Third
Amendment) Regulations, 1994 published in
Notfication No. G.S5.R. 434(E) in Gazette of
India dated the 5th May, 1994 together with an
explanalory memorandum

(i) The Baggage (Amendment) Rules, 1994
published in Notfication No. G.S.R. 513(E) in
Gazette of India dated the 15th June, 1994
together with an explanatory memorandum.

(i) G.S.R. S514(E) published in Gazette of India
dated the 15th June, 1994 together with an
explanatory memorandum making ceriain
amendments to Nolification No. 136/90-Cus.,
daled the 20th March, 1980.

(w) G.S.R. 647(E) published in Gazette of India
dated the 18th August, 1984 together with an
explanatory memorandum regarding exemption
to used bonafide -personal and household
effecls belonging to a decsased person, when
imported into India from the whole of the basic
and additional duties of cusioms leviable
thereon.

(v) G.S.R. 669(E) published in -Qazetie of India
dated the 2nd Seplember, 1894 logether with
an explanalory memorandum making ceriain
amendments o Notification No. 45/94-Cus.,
dated the 1st March, 1994,
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(vi) G.S.R. 753(E) published in Gazette of India
dated the 30th September, 1994 together with
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whole of the basic and additional duties of
customs leviable thereon.

an explanatory memorandum  regarding (xvi) G.S.R. 562 (E) published in Gazette of India
exemption to gold when imperied into India by dated the 6th July, 1994 together with an
an eligible passenger, from so much of duty of explanatory memorandum making cerlain
customs leviable thereon subject to “cerlain amendment to Nolificalion No. 32/94-Cus.,
conditions. dated the 1st March, 1994.

(vii) G.S.R. 734(E) pubiished in Gazette of india (xvil) G.S.R. 565(E) and.G.S.R. 566(E) published in
dated the 30th September, 1994 together with Gazette of India dated the 8th July, 1994
an explanatory memcrandum  regarding together with an explanatory memcrandum
exemption to silver when imporied into India regarding reduction of certain preferential rates
by an eligible passenger from so much of the of basic customs duly on specified goods
basic and whole of the additional duty of when imported into india from Bangladesh,
customs lsviable therson. Republic of Korea or Sri Lanka having

{viii) The Import of Gold and Silver by passengers ralification of the Bangkok Agreement.

(Form of Bill of Enlry) Regulation, 1994 {xvill) G.S.R. 580(E) published in Gazette of India

published in Notification No. G.S.R. 735(E) in
Gazeite of India dated the 30th September,
1994 together with an  explanatory
memorandum,

(ix) G.S.R. 823(E) published in Gazette of India
dated the 21stl November, 1994 logather with
an explanalory memorandum making certain
amendments to Notification No. 182/92-Cus.,
dated the 6th May, 1992.

(x) G.S.R. 841(E) published in Qazette of India
dated the 6th December, 1994 together with
an explanatory memorandum making certain
amendments to Notification No. 13/81-Cus.,
dated the 9th February, 1981.

dated the 20th July, 1894 together with an
explanatory memorandum making certain
amendments to the Notifications mentioned in
the notification.

{(xix) G.5.R. 599(E) published in Gazette of India

dated the 28th July, 1994 together with an
explanatory maemorandum making certain
amendments to the Nolification No. 26/94-
Cus., dated the 1st March, 1984,

{xx) G.S.R. 861(E) published in Ga:zeite of India

dated the 31st August, 1994 togsther with an
explanatory memorandum making certain
amendments to the Notification No. 98/94-
Cus., dated the 1st March, 1994.

dated the 18th October, 1994 together with an

{x}) G.S.R. 842(E) published in Gazetle of India (xxi) G.S.R. 672(E) published in Gazette of India
dated the 6th December, 1994 together with dated the 5th Septernber, 1994 together with
an explanatory memorandum making certain an explanatory memorandum making certain
amendments to Notifications No. 133/94- amendments io Notification Mo. 252/90-Cus., °
Cus., dated the 22nd June, 1934. dated the 12th October, 1990.

(xii) G.S.R. 843(E) published in Cazette of India (xxif) G.S.R. 682(E) published in Gazetie of India, -
dated the 6th December, 1994 together with dated the 7th September, 1994 logether with
an explanatory memorandum making certain an explanatory memorandum seeking lc
amendments to Notification mentioned in the restore the concessional rate of customs duty
notification, of 45 percent on 17 items subject to certain

(xiii) G.S.R. 844(E) published in Gazette of India condilion that the importer produces a valid

" daled the 6th g:camber, 1894 together with registrSHioN SIS IS IRUIOAIS s Uad
an explanatory memeorandum making cerain by the apparel @xport promotion council.
amendments to Notification Nos. 95.93-Cus. (xxiii) G.S.F. 725(E) published ih (Gazette of India
and 96/93-Cus., dated the 2nd March, 1993, datec| the 27th September, 1994 together with

(xiv) G.S.R. 856(E) published in Gazette of India an  explanatory memorandum  regarding
dated the 8th December, 1994 togather with exernplion to medicaments ‘as well as bulk
an explanatory memorandum providing certain drugs for the manufacture  of madicaments
changes as regards the condition of import by intended to be used for tha treatment of
acquaculture units and also expending the list plague both from customs duly “‘and
of items aliowing duty free impon. countervaling duty. =

(XV) Q.S.R. 518(E) and G.SR. 519{E} published in (W) G.3.R. 739(E) P'db[iShOd in Gazette of India .
Gazelte of India dated the 20th .'un®, 1994 dated the 6th October, 1994 togeiher with an
together with an explanatory mamorandum explanatory memorandum making certain
regarding exemption 1o goods specified in the amendments to the Notification No. 148/94~
notification when Imporied: into India in Cus., dated the 13th July, 1994. .
connection with petroleum operatians from the - (xxv) G.S5.R. 753(E) published in Gazetie of India
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explanatory memorandum seeking lo reduce
the import duty on unwrought alumimum and
aluminium waste and scrap from 25 percent o
10 percent ad valorem

(xxvi) G.S.R. 761(E) published in Gazette of india
dated the 20th October, 1994 together with an
explanatorv memorandum rescinding
Notification Mo 243/88-Cus, daled the 1st
September 1988

{owl) G.SR 762(E) published in Gazelte of India
dated the 20th October, 1£34 together with an
explanatory memorandum making cortain
smendments to the Notificaton No 88/94-
Cus, dated the 1st March, 1994

{xxvit) G SR 786(E) pubished in Gereho of India
daled the 2¢th Oclober, 1994 together wun an
explanalory  msamorandir. 1escincding  the
Notfication No 170/54-Cus, da'sd the 27in
Septembar, 1994

(oox) GSR TT0(E) publshed in Gazolte of India
dated the 218t Octobe , 1934 logethar with an
exp'anatory memoranfum  making  certamn
amendments !3 the Notification No 3-Cus /88
dated the 14th 'pnuacy, 1908

{ox) GSR 774(E) pulliched in Garelle of India
dated the 21st October, 193 together with «
explanal.ry memorandum cunsohdaling the
raspeciiv3 notifications for gem and jewellery
units in tha five different Export Processing
Zones nlo one and also providing additional
facilities.

{Placed in library. See No LT 6955/94]

(2) A copy each of the following Noufications (Hindi
and English veisions) under saction 296 of the
Incoma-tax Act, 1961 —

(1) §.0. 3239 publshed in Gazette of India dated
the 19th Novembe:, 1994 regarding exemplion
to “The Insttute of Chartered Accountant of
India™ urder saction 10,23C) of the Income-tax
Act, 1961 for the peniod covered by the
assassment yecs 1988 89 to 1939-90

(u) S.0. 3240 published in Gazette of india dated
the 19th November, 1994 regarding exemplion
to "The Bharalya Vidya Bhavan, Bombay"
under section 10(23C) of the Income-tax Act,
1981 for the per od covered by the assessment
years 1993-94 to 15995-96 subject to cerlain
conditions

(W) 8.0. 3241 published in Gazette of India dated
the 19th November, 1994 regarding exemplion
to “The Tamil Nadu Ex-Services Personnel
Benevolent Fund, Madras” under saction
10(23C) of the Income-lax Act, 1961 for the
period coverad by thi. assessment years 1883-
04 1o 1005-08 subject to cartal conditions.

(v) 8.0. 3242 published In Gazette of india dated

the 19th Novernber, 1994 regarding exemption
to “The Bharat Seva Sansthan, Lucknow"

v)

W)

{wn)

{wm)

()
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under section 10{23C) of the Income-tax Act,
1861 for the penod coveied by the assessmeant
years 1980-91 !o 1992-93 subject lo <ertain
condiions

S O 3243 publshed in Gazetie of India daled
{h & 19th Noverhber, 1994 regardng exemption
o “The Indiz International Rural Cullural
Centre, New Delh™ under section 10(23C) of
the Income tax Aci,, 1961 for the penod
covered by the assessment years 1993-94 5
1995 96 supject o certan condilions

S O 3244 published In Gazellte of India dated
the 19th November, 1994 1egarding exemplion
io "The India Internationa: Centre, New Uelh™
under sechion 10(23C) of the Income-lax Act,
1961 for the penod covered by the assassmaent
ykars 1994-95 to 1396-97 subject to ceran
condhons

S O 2245 published in Gazstie ol India dated
the 19th November, 1994 regarding dxemption
tv ‘the Srae Gadge Maharaja Mission,
Bombay” under section 10(23C) of the Ircome
tax Act, 1641 for the perod covared by iha
assessment years 1994-45 to V96 L7 sutrer*
to certain coenditions

S 0 3246 published in Gazefla ol Ind.a daled
the 19th November, 1934 regarding axtriwtion
lo “The Chiel Mimisiers Relel Fund
Manarashira, Bombay™ under sachon 10{23C)
oi the Income-lax Act, 1961 lor the penod
covered by the assesusment years 1933-94 in
1995-9G subjuct to certain condilions

S U 3247 published in Garette of India date !
the 13tli November, 1994 regarding exemplio
o 'The Medical Hesearch Foundaton,
Madras™ under section 10(23C) of the Incomr
lax Act, 1961 for the period vovered by the
assessment years 1993 94 to 1995-96 sut wict
to certain condtions

(»} SO 3248 published in Gazelte of Ino:a uatud

the 19th November, 1994 «ejarding
axemption to “The Deferve C slians Wellars
(T B., Cancer and Leprosy) Fund, New Dsih '
undei section 10(z3C) of the livome-tax Act,
1961 for the penod covered by the
assessment years 199394 10 1995-96
subject to certain conditions

(w) SO 3249 published in Gazette of india dated

the 19th November, 1904 regarding
exemplion to “The Qavigram Trust,
Madural” under section 10{23C) of the
Income-tax Act, 1961 for the perod crversd
by the assessment ysars 1990-81 lo 1991-92
subject to cerlain conditions

{wi) S 0. 3250 published i1 Gazelte of India daled

the 18th November, 1384 regarding
exomption to “The Rashinys Mahila Kosh,
New Delhi” under section 10{23C) of the
Income-tax Act, 1661 for the period covered
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(xm)

(xwv)

(xv)

(xv1)

(xvn)

(xvin)

(xix)

(xx)

(xx1)

by the assessment years 1994-95 lo 1996-97
subject lo certain conditions

S O 3251 published in Gazelte of India dated
the 19th November 1994 regarding
exemplion to "“The Forum of Financal
Whnters, New Delhi  under section 10(23C) of
the Income-tax Act, 1961 for the penod
covered by the assessment years {994-95 to
1996-97 sublect to certain conditions

S O 3252 published in Gazette of India dated
the 19th November, 1994 regarding
exempton to “The Royal Commonwealth
Society for the Blind, Bombay"' under secti./
10(23C) of the income-tax Act, 1961 for the
period covered by the assessment yepss
1993-94 1o 1995-96 subject lo ceflain
conditions

S O 3253 published in Gazette of India daled
the 19th November, 1994 regarding
exemption to "'The Musim Education Society
(Regd ), Calicut under section 10(23C) of
the Income-tax Act, 1961 for the penod
covered by the assessment years 1993-94 1o
1995-96 subject to certan conditions

S O 3254 published in Gazelle of India daled
the 19th November, 1994 regarding
exemphton to “The Indian People s Natural
Calamities Trust New Delhi under section
10{23C) of the Income-tax Act 1961 for the
perod covered by the assesument years
1993-94 to 1995-96 subject to certan
condiions

S O 3255 published in Gazette of India dated
the 19th November, 1994 regarding
exemption to “The Jayprakash Insttute of
Social Change, Calcutta' under section
10{23C) of the Income-lax Act, 1961 for the
perod covered by the assessmenl years
1994-95 to 1996-97 subject to cerain
conditions

S O 325€ published in Gazetle of India daled
the 19th November 1884  regarding
exemptioa 1o 'The Divine Light Trust for the
Bind, Bangalore under section 10(23C) of
the Income-tax Act, 1961 for the penod
covered by the assessment years 1993-94 to
1995-96 subject 10 cerlain conditions

S O 3257 published in Gazelte of India dated
the 18th November, 1934 regarding
exemplan to "The Centre for Advanced
Strategic  Studies, Pune™ under section
10(23C) of the income-tax Act, 1961 for the
penod covered by the assessmenl years
1992-93 to 1994-95 subject to certain
conditions

S O 3258 published in Gazette of india dated
the 19th November, 1994 regarding
exemption to " The Cathedral Relief Services,
Calcutta’ under section 10(23C) of the
income-tax Act, 1861 for the period coversd
by the assessment years 1993-94 10 1995-96
subject 1o certain condilions.

The Income-Tax (Eighth Amendment) Rules,
1994 published in Notificaton No SO

DECEMBER 23 1964

(axn)

{xxm)

(xxiv)

(xxv)
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589(E) in Gazette of India dated the 12th
August, 1994

The Income-Tax (Ninth Amendment) Rules,
1994 published 1n Notficaton No SO.
626(E) in Gazelte of India dated the 30th
August, 1994

The Income-Tax (Tenth Amendment) Rules,
1994 publshed 1 Notficaton No. S.0.
786(E) in Gazette of India dated the 1st
November, 1994

The Income-Tax
Rules, 1994 published in Notification No S O.
B37(E) in Gazette of India dated the 23rd
November, 1994

The Income-Tax (Twelfth Amendment) Rules,
1994 published mn Notficaton No SO
856(E) in Gazette of India dated the 28th
November, 1994

|Placed in Library, See No LT-6956/94)

(3) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of section 38
of the Central Excises and Salt Act, 1994 —

U]

The Central Excise (Amendment) Rules, 1994
published in Notificaton No GSR 619(E) in
Gazelte of India dated th.e 11th August, 1994
together with a corngendum thereto published
in Notficaion No GSR 656(E) dated the
30th August 1994 [Placed in Library See
No LT-BB56/94]

(3) A copy each of the following Notfications (Hindi
and Englsh versions) under sub-section (2) of
saction 38 of the Central Excises and Salt Act,
1994 —

(n)

{m)

()

v)

(w)

The Central Excise (Eleventh Amendment)
Rules 1994 published in Notification No
G SR 699(E) in Gazette of India dated the
22nd September, 1994

The Central Excise (Amendment) Rules, 1994
published in Notification No G SR 792(E) in
Gazette of India dated the 7th November,
1894 together with an  explanatory
memorandum

G SR 830(E) published in Gazette of India
dated the 30th November, 1994 together with
an explanatory memorandum seeking fo
invests the Colleclor of Central Excise
(Appeals), Bangalore with all the powers
exercisable by the Collector of Central Excise
(Appeals), Hyderabad

G SR 831(E) pubhished in Gazelte of India
dated the 30th November, 1984 together with
an explanatory memorandum seeking lo
invests the Collector Central Excise
(Appeals), Ghaziabad with ail the powers
exercisable by the Collector of Central Excise
(Appeals), Allahabad.

The Ceniral Excise (Tenth Amendment)
Rules, 1994 0 Notification No.
G SR B88(E) in Gazette of Indla dated the

(Eleventh Amendment) -

rar



(wi)

{vi)

(1x)

(x)

(x1)

(xn)

{xm)

(xiv)

(xv)

(xvi)

G S.R. 783(E) published in Gazelle of India
dated the 27th Oclober, 1994 together with
an explanalory memorandum regarding
exemplion 0 uninmmed sheets or circles of
copper from so0o much of duty of excise
leviable thereon as Is in excess of the amount
calculated at the rate of Rs 2000~ per tonne
subject to certain conditions

G.SR 78B4(E) published in Gazetle of India
dated the 27th October, 1984 together with
an explanatory memorandum making certain
amendments to the Nolifications mentionad in
the notification.

G SR 806(E) published in Gazette of India
dated the 14th November, 1994 together with
an explanatory memorandum making cerlain
amendments lo the Notfication No 794-CE
dated the 1st March 1994

G SR B14(E) published in Gazelte of India
dated the 15th Novernber, 1994 together with
an explanatory memorandum making certain
amendments 1o the Notfications mentioned in
the nolification

G SR B19(E) published in Gazelle of India
dated the 21st November, 994 fogether with
an explanatory memorandum making certain
amendments lo Notificaion No 297/79-CE
dated the 24th November, 1979

G SR GO7(E) published in Gazelle of India
dated the 5th August 1994 together with an
explanatory memorandum making cerlain
amendments o the Nolification No 2694-CE
dated the 1st March, 1994

G.SR B09(E) published in Gazetle of India
dated the 8th August, 1994 together with an
explanatory memorandum making cerain
amendments to the Notiication No 8292.CE
dated the 27th August 1992

G SR 620(E) published in Gazelte of India
dated the 11th August, 1994 together with an
explanatory memorandum regarding
exemption o specified intermeidiale goods
used caplively in the facolry of production or
in any other factory of the same manufacturer
from tha whole af the basic and additional
duties of Excise leviable thereon as a
consequence lo the extention of Modvat
Scheme

G S.R. B40(E) published in Gazette of India
dated the 16th August, 1884 together with an
explanatory memorandum making certain
amendments to the Notificaion No 7584-CE,
daled tha 20st March, 1994

Q.S A BB0(E) published in Gazetle of India
dated tha 31st August, 1984 together with an
explanatory memorandum making cerlain
amendments to the Notification No. 18684-CE,
dated the 1st March, 1904.

PAUSA 2, 1918 (SAKA)

(xvit)

(xvur)

{xix)

(xx)

(xx1)

(xxn)
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G SR 662(E) published in Gazetle of India
dated the 31st August, 1994 together with an
explanatory memorandum resgarding certain
to Notificaions mentioned in the notification

G SR 663(E) published in Gazette of Intha
daled the J1s! November, 1994 together with
an explaratory memorandum making certain
amendments lo the Notfication No 183-CE
daled the 28th February, 1993

G SR 673(E) published in Gazelle of India
dated the 5th September, 1994 together with
an explanatory memorandum making certain
amendments 10 the Nolificalion No 1594 CE
dated the 1st March, 1994

G SR 6B3(E) published  Gazelte of India
dated the 7th Seplember, 1994 logether with
an explanatory memorandum making cerlain
amendments 1o the Notfication Ne 2694 CE
dated lhe 1st Maich 1994

G SR 698(E) published in Gazstle of India
dated the 21st Septembor 1994 logether with
an explanalory memorandum regarding
exempton to all goods and malenals
manufactured by Ms‘Nuclear Fuel Complex,
Hyderabad !rom the whoie of the duly of
excise leviable thereon

G SR 726(E) published in Gazetle of India
daled the 28th September, 1994 logether with
an explanalory memorandum making certain
amendments to the Nolification No 1584-CE,
daled the 1st March, 1994

|Placed in Library See No LT 6957/54)

(4) A copy each ot the folliowing Notifications (Hind

and

English versions) under sub-section (3) of

section 21 of the Coinage Act, 1906 —

1)

(ny

The Coinage (Standard Weight and Remedy
of Commoratve Coin of Hundred Rupses
containing Siver 50 percent, Copper 40
percenlt, Nickel 5 percent and Zinc § percent
Fifty Rupees and Five Rupees containing
Copper 75 percent and Nickel 25 percent)
comned to commemorate the occasion of 75th
Anniversary of the Inlernational Labour
Organisation (1919—19894) Rules, 1894
(Hindi and Enghsh versions) published in
Notification No G SR 54%E) in Gazetle of
India dated the 28th Juns, 1994

The Coinage (Standard Weight and Remedy
of Ferntic Slainless Steel Commomarative
Con of One Rupee contaning lron 82
percent and Chromium 18 percent, coined for
‘International Year of the Family-1994°)
Rules, 1994 (Hindi and English versions)
published Notificaton No GSR 789(E) n
Gazelle of' India dated the 7th November,
1994
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(i) The Coinage (Standard Weight and
Remedy ol the two Rupees, eleven sides
coins containing Copper 75 percent and
Nickel 25 percent) coined with the theme
“Water for Lile” Rules, 1994 published In
Notification No. G.S.R. 747(E) in Gazetie
of Indla dated the 11th October, 1994,

[Placed in Library. See No. LT 6956/984]

(5 A copy of the Narcou. Drugs and
Psychetropic  Substances (- mendment)
Rules, 1984 (Hindl and English versions)
published in Notification No. G.S.R. %43
in QGazelte of Incia dated the 5i
November, 1994 logether with an
explanatory memoiandum under section
77 of the Narcolic Drugs and
Psychetropic Substances Act, 1888.

[Placed in Library. See No. LT €859/
94]

(6) A copy each of the following papers

(Hindi and English versions) under sub-

section (1) of section 619A of the
Companies Act, 1956.—

(a) () Statement regarding Review by the

Government of the working of the
National Insurance Company Limiled,
Calcutla, for the year 1883-84.

(i) Annual Report of the National Insurance
Company Limited, Calcutta, for the year
1993-94 alongwith Audited Accounts and
comments of the Complroller and
Auditor General thereon.

[Placed In Library. See No. LT 6860/
94)

(b) () Statement regardng Review by the
Government of the working of the
United india Insurance Company Limited,
Madras, for the year 1983-94,

(i) Annual Report of the United India
Insurance Company Limited, Madras for
the year 1993-94 alongwith Audited
Accounts and commenits of the
Complrolier and Auditor General therson.

|Placed in Library. See No. LT 6961/
84]

(c) (i) Statement regarding Review by the
Govemnment of the working of the
Oriental Insurance Company Limited,
New Delhi, for the year 1993-94.

(i) Annual Report of the Oriental Insurance
Company Limited. New Delhi, for the
year 1993-94 alongwith Audited Accounts
and comments of the Comptroller and
Auditor General therson,

[Placed In Ubrary. See No. LT 8962/
04)
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(d) (i) Statement regarding Review by the
Govemment of the working of the New
india Assurance Company Limited,
Bombay, for the year 1993-84.

(i) Annual Report of the New Indla
Assurance Company Limited, Bombay,
for the year 1993-84 alongwith Audited
Accounts and commenis of Ihe
Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 6963/
94)

() () A copy of the Annual Report (Hindi
and English wversions) of the Life
Insurance Corporation of India for the
year 1993-94 aiongwith Audited Accounts
under saction 28 of the Life Insurance
Corporation Act, 1956.

(n) Statement (Hindi and English versions)
regarding Review by the Govemment of
the working of the Life Insurance
Corporation of India for the year
1993-94,

[Placed in Library. See No. LT 6984/
84]

(8) A copy each of the following Annual Reports
(Hindi and English versions) under sub-section
(8) of section 10 of the Banking Companies
(Acquisiton and Transfer of Undertakings Act,
1970 and 1980:—

() Report on the working and aclivities of
the Allahabad Bank for the year
1993-94  aiongwith  Accounts  and
Auditors’ Report thereon.

(Placed in Library. See No. LT 6965/
84]

(i) Report on the working and activities of
the Andhra Bank for the year 1993-84
alongwith Accounts and Auditors’ Report
thereon.

[Placed In Library. See No. LT 6966/
04)

(il) Report on the working and activities of
the Bank of India for the year 1993-94
alongwith Accounts and Auditors’ Report
thereon.

{Placed in Library. See No. LT 6967/
94]

(iv)ﬂopoﬂonthewoﬂhglrﬁ.ﬂlvlﬂlld
the Canara Bank for the year 1983-94
alongwith Accounts and Audiors’ Report
therson.
[Placed in Library. Sse No. LT 69688/
94
(v) Report on the working and activitles of
the Corporation Bank for the year 1093-04
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alongwith Accounts and Auditor's Report
thereon.

[Placed In Library. See No. LT 6969/94]

(vi) Report on the working and activities of the
Central bank of India for the year 1993-94
alongwith accounts and Audilors’ Reporf
therson.

[Placed in Library. See No. LT 6970/84]

{vil) Report on the working and activilies of the
Indian Overseas Bank for the year 18993-94
alongwith Accounts and Auditors’ Report
thereon

[Placed in Library. See No. LT 6971/94]

(viii) Report on the working and activities of the
Syndicate Bank for the year 1993-94
alongwith Accounls and Audilors’ Report
thereon.

[Placed in Library. See No. LT 6972/94]

(ix) Report on the working and activities of the
Union Bank of India for the year 1993-94
aiongwith Accounts .and Auditors’ Report
theraon.

[Placed in Library. See No. LT €973/94)

(x) Report on the working and activities of the
United Bank of India for the year 1993-54
alongwith Accounts and Audilors’ Report
thereon.

[Placed in Library. See No. LT 6974/94]

(xi) Report on the working and activities of the
Vijaya Bank for the year 1993-84 aiongwith
Accounts and Audilors’ Report thereon.

[Placed in Library. See No. LT 8975/94]

(xii) Report on the working and activities of the
Indian Bank of India for the year 1883-84
alongwith Accounts and Auditors’ Report
therson.

[Placed in Library. See No. LT 6976/984]

(xlli) Report on the working and activities ol the
UCO Bank for the year 1993-84 aiongwith
Accounts and Auditors' Report thereon.

(Placed in Library. See No. LT 6977/84)

(9 () A copy of the Annual Report (Hindi and
English versions) of the National Institute of
Public Finance and Policy, New Delhi, for
the vyear 1993-64 alongwith Audited
Accounts.

() A copy of the Review (Hindi and English
versions) by the Government of the working
of the National Institute of Public Finance
and Policy, New Delhi, for the year 1983-04.

(Placed in Library. See No. LT 8978/94)

(10) A copy of the Report (Hindi and English versions)
of the and Auditor General of
india—Union Govemment (Civil) (No. 12 of 1994)

for the year ended the 31st March, 1983 (Public
Debt), under article 151(l) of tha Constitution.

[Placed in Library. See No. LT 6979/94]

Annual Report and Review on the working of the
National Federation of Labour Cooperatives Ltd., New
Delhi for 1993-84 etc.

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): Sir, on behaif of
Shri S. Krishna Kumar, | beg to lay on the Table:—

(1) () A copy of the Annual Report (Hindi and
English versions) of the National Federation
of Labour Cooperatives Limited, New Delhi,
for the year 1993-94 alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Govemment of the working
ol the National Federation of Labour
Cooperatives Limited, New Diehi, for the
year 1993-94,

[Placed in Library. Sae No. LT 6980/94)

(2) (i) A copy of the Annual Report (Hindi and
English versions) of the National Federation
of Fishermen's Cooperatives Limiled, New
Delty, for the year 1993-84 alongwith
Audited Accounts.

() A copy of the Review (Hindi and English
versions) by the Govemment of the working
of the National Federation of Fishermen's
Cooperatives Limited, New Deihi, for the
year 1993-94.

[Placed in Library. See No. LT 6981/984)

(3) (i) A copy of the Annual Report (Hindi and
English versions) of the National Co-
operatives Dairy Federation of Indla Limited,
New Delhi, for the year 1953-04 zlongwith
Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Govemment of tha worlung
of the National Co-operative Oairy
Federation of India Limited, New Delhi for
the year 1993-84.

[Placed in Library. See No. LT 6982/94)

Annual Report and Review on ihe working of National
institute of Health and Family Weltare, New Deilhi for
109304 etc.

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): Sir,
i beg to lay on the Table:—

(1) (i) A copy of the Annual Report (Hindi and
English versions) of the National institute of
Heaith and Family Welfare, New Delhi, for
the year 1993-94.

(i) A copy of the Review (Hindi and English
versions) by the Government of the working
of the National Institule of Health and



